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I will get it examined, I have heard
all the parties now on what I should
do,

Shri D. C. Sharma
You have not heard me.

Mr, Speaker: I will decide in g day
or two and then let the House know.

(Gurdaspur):

ot vy fomd : ass ¥ AtARR X
TETT FTATAEAE

TR AT : TS §H qAE A
T T AEr ¥

w1 vy fomd (v W Qg
f& faow %1 rafer fFar s1q <w
agmeq  FI A KT | 24 W HTTA F%
AT ZATT IXRT 1 ¥ 1 mEA AT
F1 AM9q  FF AT FATEA AT 2
(fzToi 1) wems #elem, wTOFT w7
FEU § sEE AT H Y

12.53 hrs.
BUSINESS ADVISORY COMMITTEE
FrFrieTH REPORT

The Minister of State in the depart-
ament of Parliamentary Affairs and
Commnuicationg
Rao): Sir, T beg move:

“That this House agrees with
the Fifieth report of the Business
Advisory Committee presenteg to
fi?glgel"lﬂusrg on the 2nd November,

Some hon. Members rose—

Mr. Speaker: I will place it before
1he House. Motion moved:

“That this House :roag *vith
the Fiftieth Report of the Business
Advisory Committee presented to
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the House on the 2nd November,
1966.”

Shri Hari Vishnu Kamath (Hosh-
angabad): 1 beg to move;

“That at the end of the motion
the following be added, namely:—

‘subject to the modification that

paragraph 3 of the said Report be
omitted’.”

Mr. Speaker: He should be brief.

Shri Harl Vishnu Eamath: I will be
as brief as I can. Para 3 of this report
is wholly ultra vires of the Rules of
Procedure., But before 1 come to the
main argument, may I invite your at-
tention to the fact that this report is
signed by you—"Hukam Singh, Chair-
man, Business Advisory Committee”,
There is a strange phrase in para 3,
some incomprehensible phrase towards
the end of that para which “recom-
mends subject to the approval of the
Speaker.” | hope there is no inherent,
insuperable dichotomy between you
as the Speaker and you, Sir,
as the Chairman of the Business Ad-
visory Comittee, But for the fact that
this document bears the weighty im-
primatur of an august personage
such as yourself, 1 would have
had no hesitation in saying that para
3 is riddled with inconsistencies and
contradictions which will land the
House in ludicrous, prepostrous situ-
ations. But because this para bears
your signature I do mot want to say
that; otherwise I would have said...

Mr. Speaker: After having said
all that.

Shri Hem Barua (Gauhati): He bas
not said that.’

Shri Harl Vishna Eamath: May 1
come to the rule which ahould‘ be
read with para 3? There is a curious
spent more than half an hour 'l.ast
“miscellaneous items of business.” I
epent more than half an hour last
night and again this morning in a
vain search for what this ‘miscellane-
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ous’ business is. The Rules of Proce-
dure—this is the latest edition—has
an index and I ‘waded through the
index, 'a very elaborate index, and I
waded through all the rules. There
is no word ‘miscellanous’ which has
been wused in comnection with the
business of the House. I invite your
atteniion to the index heading Busi-
ness’. There is the arrangement of
Government business; there is the
“financial business”, there is the “List
of Business' and then there is “Pri-
vate Members' Business”. These are
the various categories of business of
the House, Now the Committee sug-
gests—I ‘do not question their wis-
dom; of course they are all wise,
honourable men—that all the miscel-
laneous items should be disposed of
by .the House before half'past 12, that
is,12.30. Now, on those days where
such a report comes before the House,
what does the proviso to Rule 290
say? It confers the right on Members
of the House to discuss this report
up to thirty minutes, for half-an-hour,
30 that if there is one item like this
under the Rules, you cannot prevent
Members from  discussing that for
thirty minutes, and each Member
can take five minutes,

Now, take rules 25 and 31—ar-
rangement of business. “On days al-
lotted for the transaction of Gowvern-
ment business, such business shall
have precedence and the Secretary
shall arrange that business in such
order as the Speaker may, after con-
sultation with the Leader of the
House determine....” That means
that whenever a list comes before
the House, that is, the list of busi-
ness, all these things have taken
place. Out of these discussions, con-
fabulations and deliberations, serious
discussion with the Leader of the
House, all that has been done. Then
the List of rbusiness comes before us.
That means to say, all business in the
List of business, except the Private
Members' Business, would be Gov-
ernment business. (That is according
to rule 25,
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Rule 31 concerns the List of Busi-
ness; it says that;a list of business for
the day shall be prepared by the
Secretary and a copy thereof shall
be made available for the use of
every ' Member. Now, the recommen-
dations made by the Committee comes
into conflict with every rule that I
have cited—Rules 25, 31 and also 290.
I do not know whether it was pas-
sed in haste or the Committez was
hustled into it. But I do not wish to
go into that matter. I am told relia-
bly that some Members did not agree
to this para being included in the re-
port. The representative of my party
opposed the' intlusion of that para.
1 will put it dbefore you. This seeks
to curtail the rights and privileges
of the House; it is almost tantamount
to breach of privilege of the House.
What will happen? Suppose you are
standing and giving an important rul-
ing at 12.25 or 12.27, at 12.30 the rul-
ing would come to a dead stop and
you would resume your ruling at
8 O'clock? It is like asking you to
have a good dinner and wanting you
to finish it in 10 or 15 minutes or
else to resume it afterwards; it is
something similar to that. It is simi-
lar to that, Now, is the Government
hoping, by any stretch of the imagi-
nation, that the House will be so
minded as to accept this absurd posi-
tion? Now, at 8 O'clock, if some busi-
ness is resumed,—Government busi-
ness—it is the Government's duty,
business, to guarantee and ensure
quorum in the House. Suppose, there
is no quorum at 6 O'clock when the
business is taken up, and some Mem-
ber with his rights raises the point of
quorum, the business will lapse, and
is taken up the next day. Again, it
will be taken up after the Question
Hour.

13 hrs.

Therefore, it is a gserious matter
for the consideration of the House;
and it beats me, it is incompmhe_nsi-
ble to me why you should have sign-
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ed this report including this para, as
Chairman of the Business Advisory
Committee. I would only urge, request
and would appeal to the Members to
consider this matter very seriously,
earnestly, that it is a serious inroad
into the rights and liberties of Mem-
bers of the House.

Mr. Speaker: He should finish now.

Shri Harl Vishnu Kamath: Please
do not be so impatient. It is an im-
_portant matter., (Interruption) You
are curlailing here—better be patient.
I have not spoken at all today, T
never put any question this morning
because I was preparing for this mat-
ter, and I look upon this as a very
serious matter. The Committee should
not have recommended this matter at
all, because I urge that Parliament
becomes ineffective in voicing the
mirror of national opinion, as an in-
strument of people's will, by these
changes that are sought to be made.
You are aware that in the House of
Commons, in Great Britain, there is
a move for procedural reform, and
in that matter, members of the ruling
party have demanded that the party
should not be subject to any whip of
the party in deciding about procedn-
ral matters.

Mr. Speaker: It should not
more than five minutes.

take

Shri Harl Vishno Kamath: If
Parliament becomes ineffective, there
will be only one alternative before
the country, outside; there will be a
bloody revolution, God forbid.

Shrimati Renu® Chakravartty (Bar-
rackpore): I wanted to say only {his
much, Unfortunately, yesterday, 1
was on my legs here and could not
attend the meeting of the Business
Advisory Committee. But I am per-
turbed to see this; and when I heard
from my party Member who attended
the meeting. The Business Advisory
Committee had again set up a very
healthy convention that we do not
include anything which has nnt been
decided by the consensus; we neverl
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take a vote in the Business Advisory
Committee. But yesterday, points
have been included here which did
not have the consensus.

Firstly, there is the question of the
motion of no-condfidence, on which
the representative from my party
did state that we would like to have
more than 12 hours, because, you
know that there were Calling At-
tention Notices, Adjournment Mo-
tions, questions about student unrest,
the question of drought question
of railway accidents and discussions
thereon, and so on, You had ruled
that all these could go into the motion
of no-confidence. You will agree that
important questions which need very
deep thinking and discussion are
there before the House, So how can
we lump them all together in ¥ no-
confidence motion in which there are
only 12 hours. That is why we ob-
ject. Our Member asked that it
should be recorded. If I had been
there I would have said that the rul-
ing party is trying to get out of all
the conventions, Here we always
try to argue it out logically and we
hope that some logic at least is ac-
ceptable to the Treasury Benches,
and we would have been able to
come to some sort of reasonable un-
derstanding. Our Member did not
agree to it. He asked that it should:
be recorded, as a note of dissent. I
do not know why he agreed to it at
all. .

Secondly, I am told that item 3
was never discussed in the Buisenss
Advisory Committee meeting. It was
not " discussed.

An hon, Member: It was discussed.

Shrimati Renu Chakravartty: When
all of them had stood up—(Interrup-
tion) —do not interrupt me; ptea_se
hear me—when everybody was on his
legs, the Minister of Parliamentary
Affairs suddenly said that only half-

an-hour should be taken for
the  miscellaneous items; \l\fhnt-
ever they wanted to discuss

could be discussed within half-an-
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hour. (Interruption) Nobody discus-
sed that item, and it has been brought
in surreptitiously as item three, I say
we cannot accept this; for the first
time in 15 years, such a thing has oc-
curred. I feel that this should be
rejected.

Shri H. N. Mukerjee (Calcutta Cen-
tral): 1 was surprised that this report
has come from the Business Advisory
Committee and, as Shri Kamath has
said, over your signature. It is ex-
tremely distressing that, as Shrimati
Renu Chakravartty pointed out, the
convention we have established over
$0 many years now, that the decisions
of the Business Advisory Committee
embody a consensus, is being over-
thrown because of certain reports we
find appearing in the press every dey
about the consensus and we have to
wake up and do something about their
positive role in Parliamentary proce-
dure; we know what their positive
role is. We can twist so many of them
in debate on our little finger and
therefore they are trying to do some-
thing by the backdoor. I do not under-
stand why this Committee would take
such a presumptuous step. T am very
sorry to have to say this becase this
is one of the most important parlia-
mentary committees over which you
preside. - But how is it that this Com-
mittee could recommend something
which goes not only against the rights
of Parliament but is a reflection on
the Chair? I do not understand for
the life of me how you could be a
signatory to this report.

This Committee has the gumption to
recommend that at zero hour this
House should not waste more than
half an hour of the nation’s time. It
does reflect upon you, primarily, and
on the House; at zero hour, at 12 O/
clock, what the Committee chooses to
call “Miscellaneous items of business'—
a phrase for which Shri Kamath has
had to hunt through this book on
which he has made such a particular
study miscellaneous items of business—
which include items which Members
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of the House may bring—whether it
is right or wrong, it is for you to de-
cide—and which enables Members to
have Adjournment Motions, to have
Calling Attention Notices, to have mo
many things laid on the Table of the
House for God knows good, bad or
indiffcrent reasons, and so many other
matters, statements, and so on, come
up. And here is a directive given to
us by the majorily in the Committee,
who had ro business fo assert their
majority strength in that chamber.
We are told that we should finish our
work in half an hour's time, We are
told by implication that the Speaker
or whoever else happens to be in the
Chair in that particular period from
day to day is not aware of his res-
ponsibilities and extends the period of
discussion by the House beyond the
legitimate limit of half an hour. This
is an implied reflection on the Chair
which you have thought fit—for God
knows what—to subscribe to, T think
this matter had been dealt with in a
fit of absent-mindedness; it is some-
thing I hope you will regret and the
House will not allow it to get away
with, ’

Here i* a suggestion which the
House, if it has any self-respect, can-
not possibly countenance; and that is
why I feel that quite apart from the
details of the matter—12 to 15 hours,
or whatever it may be—these gentle-
men do not care about how the debate
is conducted and they know very well
that they cannot perform at all and
they are trying to bind down the
procedure of this House and that is
why they have the gumption to sug-
gest that more than half an hour shall
not be allowed for discussion of the
many important matters which happen
to come up, whether the Government
like it or not, between 12 C’clock and
some later hour. T therefore frel that
this is a reflection on the House It
is a reflection pre-eminently on the
Chair which you happen to occupy at
the present moment. It is g sSugges-
tion which is entirely out of keeping
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with parliamentary procedure, and the
spirit and the functioning of it, There-
fore, this should be thrown away with
the contempt it deserves and the
House should override this particular
recommendation.

Shri A. K. Gopalan (Kasergode): 1T
understand from the Member who
attended the Business Advisory Com-
mittee from my group that as far as
the time for no-confidence motion is
concerned, therc was a unanimous
opinion that it must not be 12 hours.
1 do not want to speak more because
already it has been expressed here.
Even the time for the expression of
opinion through the no-confidence
motion is curtailed and only a limited
time is given. Does that mean there
is no use of even placing our point
of view in this discussion, because one
will not be able to express—it is a
very important thing ang it is a differ-
ent matter whether the Government
likes it or not—what one wants to
say, and what we feel adbout it it is
only 12 hours.

As far as the third item is concern-
ed, you say that exactly at 12.30,
everything must be over. As we have
seen, that will create more difficulties,
.and as Shri Kamath has said, to say
that the time-limit of 12.30 should be
fixed is wrong. I agree with what he
has said. 1 entirely oppose this re-
port.

Shri U. M, Trivedi (Mandsaur): I
was present at the Business Advisory
Committee meeting yesterday. I am
not going to speak upon these items
under para 2.

As regards item 3, not only on
second’thought but even otherwise, 1
agree with my hon, friend, Shri
Mukerjee that probably we did not
apply our mind at all to this question
as it has now been put before the
House by Shri Kamath,

8hri Surendranath Dwivedy (Ken-
drapara): The point is whether there
was any discussion about this in the
Committee?
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Shri U. M. Trivedi: I do not think
that we did have any discussion ot
it except that Shri Satya Narayan
Sinha said that we want to finish it
at 12.30 and after that the main busi-
nesi should be taken up. But I must
say this honestly that at that time 1
did not apply my mind to this ques-
tion and I neither said “Aye” nor
“No” to this. I feel now, after hear-
ing the argument of Shri Kamath and
after entering into the various aspects
of it, that there is something wrong if
we put down that this discussion must
be finished at 12.30. 1 do not think
it is possible at all to do it. The other
question that will arise iS, supposing
we do adjourn at 12.30 and decide to
take interest in it and the House
there is the other difficulty, which has
already been pointed out, that at 6,00
P.M. there will be nobody present to
take interest in it and {he House
would not be in a mood to take it up.
There would be no quorum even.
Under those circumstances I think
this paragraph 3 will have to be re-
considered. Even if it is assumed
that we have adopted it in the Com-
mittee, I think it is high time that we
reconsider the matter and discuss it
fully before taking a decision,

Shri Nath Pai (Rajapur): Mr.
Speaker, there is not full appreciation
in the House because many of the
hon. Members are not aware what ex-
actly is being discussed. Therefore,
with your permission T will read it
out because otherwise they may vote,
under the Whip, against something
without knowing what it is.

Mr. Speaker: It is presumed that
they have all read it.

Shii Nath Pai: Presumption is not
always warranted. Our experience is
that they may vote without reading
what it is.

Shri Harl Vishou Kamath: They
may vote against you, that they have
no confildence in you.
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Shri Nath Pai: Sir, I rise to support
Shri Kamath's amendment to para-
graph 3. Paragraph 3 of the report
says:

“The Committee further recorn-
mend that miscellaneous items of
business included in the list of
business for the day which are
taken up after the Question Hour
should be disposed of by 12.30
P.M. every day and main business
for the day taken up at that hour,
and in case any item of miscel-
laneous business is not disposed of
by 12.30 P.M. it may be taken up
at 6.00 PM. subject to the approval
of the Speaker.”

B.A. Comm.

1t is said, Mr. Speaker, that the
sting of the scorpion lies in its tail.
This seems g very innocuous type of
recommendation, but it is an extreme-
ly dangerous type of proposal that has
come and I want to warn the Cong-
ress Members to ponder for a minute.

This is, I think, on a par with the
earlier efforts that were made when
questions were sought to be stifled.
This, is on a par with that. This is a
systematic effort by which the pri-
vileges of Parliament, the right of
Parliament, the authority or the seru-
tiny which Parliament exercises on
the executive is sought to be surrepti-
tiously curtailed. T am not happy
about everything that happens here.
I have never for a minute agreed to
flot the authority of the Chair, But
here is something far more important.
Why does it happen? If they want
to prevent ‘that kind of thing they
should come more prepared, better
prepared and honest replies should
be given. 1f disorderly scenes come
up, this is not the way of dealing
with them. First it was said, ques-
tions not to be allowed. That was
the effort made earlier. Now another
attempts is made through this para-
graph, As two senior comrades have
already -touched upon the subject of
your signature being appended to this
1 do no want to say anything about
that. But before I conclude T must
say this, that this thing must be resist-
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ed factually. Nobody applied his
mind. Here is an honest hon. Mem-
ber, the leader of g party who says
that he never applied -his mind. This
is coming as a unanimous recommen-
dation. Shrimati Renu Chakravartty
revealed something even more damag-
ing. Even though she did not attend
the meeting herself, she was informed
by a member of her party, 1 have
been informed by my representative.
It is said that when tea was givem
and members were on their legs and
going, this was casually mentioned, [
congratulate him upon the way he
can gell such a thing under the coun-
ter. When everybody was saying
“bye, bye" he mentions it and takes
it as adopted. They do not know
what they have got round their neck.
This is a kind of a sharp practice, I
am sorry to say. When they are
about to disperse he casually mentions
it to you. I have verified it from my
representative,

Mr, Speaker: This should not be
said that he did not mention it to the
Committee, he Thentioned it to me.
Shri Trivedi has admitted that this
was said in the Committee.

Shri Nath Pai: . At what stage?

Mr. Speaker: 1f he menfloned it to
me, he did not do it privaltely to me.

Shri Nath Pai: Members were there
when he did say that, but they were
at the stage of dispersal. In the first
place......

Shri Sonavane (Pandharpur): T
want to correct a misstatement by
Shri Nath Pai. He said that the
Leader of the House made that ob-
servation at the time of their disper-
sal, dispersal of the Committee, That
is not a correct statement. He started
with this suggestion to the Committee
and everybody was agreeable. No-
body raised any discussion on that
and it was agreed to. That is the
position,

Shri Nath Pal: On the agenda this
itern was not included. It was a sug-
gestion which came from the Minister.
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It was a surprise till the last minute,
I am, therefore, pleading that this
should go back to the Committee.
They should not try to hustle it, This
is not a simple thing Give a fair
chance to the Business Advisory Com-
mittee to pander over and reflect
over it and to reach a mature judg-
ment on it. You should be able to
guide them and then they can cume
here with their recommendation. I
hope, therefore, that the amendment
moved Shri Kamath will not be
killed by using their majority becsuse
this is a dangerous thing.

Shri Vasudevan Nair (Ambala-
puzha): Sir, Shri Sonavane said that
this matter was referred to in tha
beginning of the meeting. I attended
the meeting. Item by item was taken
up and in the end he spoke standing
up. He was on his legs, Most of us
were golng out. He was standing and
then he mentioned this to you. He ask-
ed you to decide how much business
could be transacted before 12.30. It
was not discussed and we went out.
If was not on the agenda circulated to
us,

st wg feed (md7 ) ¢ s
wgRa , mF @A faaEa avw grad &
fF agor ot =R W e
aeg Aoy fegr & oA oamdr #
WTAE IART WC F qE 9T W4T Z |
fatndY = & Faasr =2eq &, iy 77 72
EfF G55 % o ¥ zm owam W
8 mar 2 |zqwra'g=r'rr’*7*
IR L I e SO
femr wmar 2 g3 791 Az f-ﬁ’.ﬂr 4
o gq vz a1 A facm gafao
FAT ARAT S 5 gary Wt wvisfEmaT
%ffm*aaﬁrmrrrrur =T FHET
# Tz Awrr fydtowc s @F (3)
LB gt 3wy omdn, A
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Jgat § 1w faaw 287 w288
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“At the commencement of the

House or from time to time, as the
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case may be, the Speaker may no-
minate a Committee called the
Business Advisory Committee
consisting of not more than fifteen
members including the Speaker
who shall be the Chairman of the
Committee.” .

o7 288 Y9 NFTLT 7

“It shall be the function of the
Committee to recommend the time
that should be allocated for the
discussion of the stage or stages
of such Government Bills and other
business as the Speaker, in consul-
tation with the Leader of the
House, may direct for being re-
ferred to the Committee.”

ug A F aqTHaas 27 fafaw
fimwi a1 fadaai #r waear qars=w
TATEY | AA| HE T, 7 3% favew
tearsad R FTIAA AR 2
fr ot fadas 2 ST A9 M AT E
g W 2 AT Avere faA geTEt
F1 EET T & aEw i feg I
gedrdi &1 A7 (@ios araEag A
FIW THAT TIATZRIT FASL F AIRA
W FET AT | %E qg A AT
¥ forafrgs wgevw el @
uré 2, fradi § a1 wonfln 3w #,
Frrersrfaersy o &7 &1 W1 ver@ G |
a3 At fEw ardr fad ol g
IFET AT F ATIFT w1 fgATT |AMEAT
g—% fdwao v —

“Unless the Speaker otherwise
directs the relative precedence of
the classes of business before the
House specified below shall be in
the following order,...."

*
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& 1 weT g qeT F1 fwvar vag fear
Wy-q7 wR WY fawarm  ormisd
FAEF T WAL WIQR 0T WA
T A SJFTU 2, AT TA@ T 77 FE
A & AT AN &, W9 I FI L)
T & AT G AT BT KT g ATAA
X E, 71 o AwT A fawAw groadr
T arg 2 7 I@ AL T T rA woAr
wigat g fo S faasifrers & g
#, @ zq frig weats v ThE
®t wfavre 73t & g5 71 597 Fraifes
A F | oqrw Ffac faradaers
afufys &1 & afyfza ar 1 & 4137
wwa faaat & Frarsar £ --& gmoe
EIA 315 BT HIT S990 TEA0E, 315
T fard -

“(1) After the report has been
presented, the Chairman or any
member of the Committee or any
other member may move that the
report be taken into considera-
tion, whereupon the Speaker may
put the question to the House.

(2) Before putting the question
to the House the Speaker may
permit a debate on the motion, not
exceeding half-an-hour in dura-
tion......"

at fasrarfa e w1 ™z o7 A1 ag §E %57
&z g1 AFAY & e f FTw ATge
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T 717 gamr afafy 1 # wfgse
AE ¥ 1 5T & AT9Y gan gan fAdg
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fawrm meargadr FaEr ¥ w14 wfww
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mat &, ¥4 afasri w1 gfaas w1 wifaw
faafam aqgamgady #a2r & v &

grrt Ant frdmmag d fo do o
o1 fadia fqar oot &, 7z faafam gz
AL ALY TAD & FI5@r-q AF0 fAmr @,
afew amge i ag faig faafqm oeang-
I FALY 77 AT qar § ) 99 q4w
F aYT o7 % g7 FrA KT FATAT AT ATFAT
g foars o F1 w7 Fadm e )
dsv # gz A7 791 & TIH AL A A
wafas fasar &, @@ & smod At
TAAT FIZT L | TT AT F Fg0 1ar
qr |

“The Committee discussed the

procedure to be followed in
the next it of Parli t"”

I FAT qifaatEzy 3w wrownd
afafs % oz qq frar w41 )

A zgAry fag (Troorat) cowrd
afafy & #z a7 =& frar 3

it vy fawd - a2 "o wafas
E

it taama fag : 7 70 747 femr
o

ot v formd : w9 AT A9 A
TF ¥ A FTARTZ A FAAT 1 TR
aFTeq § 2T AT F—

“The Committee discussed the
procedure to be followed in the
next gession of Parliament. As the
session is a very short one, the
members of the Committee felt
that no time shoulq be wasted and
that the legislative programme of
the Government should be carried
out as expeditiously- as possible.
For this purpose, the Committee
felt that it was necessary that
discipline ghould be maintained in
th:e House."
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FaT AT 7 F07 TEA a1 2, 50
FT g ¥ T AW A T@0 FH AT
snit #) q@ wat § FreraA B AT
w§ oY, FAfET semy wErRT A1 AT
g mrog1 wgf faerAr mar o

weay wgea, a0 a3 fAawa 2
fr Fawfra ozagadr 621 & @17 |
it w7, Pt A1y aTa & q@TE A WA
lﬂ%ﬂﬂriﬁ‘l&mélmfﬂﬁﬁﬂﬁﬂ
w1 argen § fr ar A 39 A g
fpar s, ar FETT wEATE A FHET
¥ qra §aT @, grigEn & A, g
Fre § ArFaa ®0 gl wA W

oo WA | AT g FA |

st oy femndr 12 FH & AT AL
qgAqet ATSAE A AW g, I I
mﬁmwmﬁmmmﬁahﬁ
Feq ATaan fargl #1®15 wEHTC TG4
AR EA I AT W wag
@ m & (wwaw) f5 o3

"FrvaET @ ¥ E W WRM
Fr wifew =3 & 1
Mr., Speaker: The hon. Minister.

The Minister . of Parliamentary
. Affairs and Communications (Shri
Batya Narayan Sinha): Mr. Speaker...

Some hon. Members Tose—

Mr. Speaker:
Minister.

I have called the

Shri C, K. Bhattacharyya (Raiganj):
Sir, you should give opportunity to at
least some of the Members from this
side of the House. I do not think
the Leader of the House can reply to
everything that they have said. So,
some members from this side should
be allowed an opportunity to refute
the allegations which they have made.
They have taken so much time, It
would not do much harm to the House
it we are also given an opportunity.
Further, it would not be doing justice
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to the Leader of the House to ask him
to controvert all the things that they

. have said, things that should not have

been said things that should not have
been brought in. The Leader of the
House, because of the status he enjoys,
T do not think he can take up all these
things. So, some of the Members on
this side of the House should be
allowed to reply to those points.

o Ogw™ e (I9A) 0 &
awmar g f5 gm0 A0 S0 W [
w@d 1 ®va fagn smg, gw = &1 99
%A@t &, ¥fwa @ og Tsuleqwer gw
arwd wmar , N g A E e g s
Fva-y ¥ WA fa=re o, 3@ ¥ F awwan
g f& drev wis v grow wsd fegfa
# gt "t foe woft T @ &=

;Mo TM FAMT Wifgr  (wean-
41T) : WY W2 Y Sqrer A9 @ E, qH
argw A Fr At § L

WEqW AEITY : WTH =7 SgrEr
o wemar g ar fa it 3 s
27 o aCE At aea foar, a9 @+ fe
s & goror 1 g @Y wE wg 5@
fraex e oo 92 § sor A 2
faar

o Tw wAe Aifgr ;& & an

& w1 §, 0% w27 gaat difed

st @ (2gogd) - seeE
Amrgen foma oY FET =@,
o wreei @1 femw T o
g € |

o TW RAET Wfgay : w7
gz & ffeg C

o RETA wTR . §H AWT AT
ST guTt Ay Tar 8, FAE 98 Ay
Wit 8, 9% 43 & fF g 9% aur &
w1adt Fvm & 1 wgt aw faw wi@ o
weaew B, & ot Ao i for or aw §,
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[4Y 7rdaTA anta]

¥aifs wow 7 § faw adwg wiy vy
@ & fad Tz g @ fasm A
frazr &, @ J2w w2, A2 g A
¥ &7 %A | wIAT wfgdeT  10-12
frv AT gom, @97 IFA ¥ A Y AT AFA
w7 T wiga A # 57 71 7g; fAar o
TF AT FL WA FIH 7 AT & AT
f& amfea o agr & gaTAEAT I
X faory wraEsr F7E A Az A
foar f5 o X & I917 % IF TF
30 | qT5E FVA F {1 o2W AW w qW
% @33 1, afrr 35 fIdq o7 @
LAAT ZTEW qEA 7T IF9w a7 § fr wIm
FE T AT A Y AT |

RECUEC G -G EL (Ll El
o ITTE AL, OF G227, I 9727, 7T
gz gz g AaT | fawrm graTgerd
Faer & g ¥ T wraE T3t fear
zr3a & wfgsei 37 qar A1 faa3A
ATHA g1, IAFI AT AR AqMAT 2 | IR
¥a7 ogy w71 # fr w03 ATz a9 A
FTH 99 @AY, IARI IF THT TE FTF
& T3t et s frar @ fr o g =r
FaFx g afra foasa oz i amg
Agala 12 9 a6 &7 @T § R
a1y &, Frv 29 ¥ feawedt @ &9 &
@ wrad Zan o6 A aw fRad ot
o F HE gt @7 T0frdT 7, smeET
* fagafaas fadem g 2, 3@ &
grvez Ay § 6 A% A% 4390 TE
A F

£ FUST ¥ AF §F FF E AT wA
287, 288 & fa0g # A& war & 1
dar Araurs wrEw A, Ay fermd AmEw
aTAT, 59 F AT% w T -

“Tt shall be the function of the
Committee to recommend the time

that should be allocated for the
discussion of the stage or stages
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of‘such Government Bills and
other Government business .

WHag mr

“The Committee shall have the
power to indicate in the proposed
time-table the different hours at
which the various stages of the
Bill or other Government business
shall be completed.”

ST HTH |13 12 T Geq AE g1 AwAT A€
6 a7 fm Ay, e & Ag AT
et Y foaw o w0 2T 2 an faden-
W dar g o arer fawrm femr
s | fad Wz 12 % F oawmE
¢ % faar saar o zafem  fafass
UTATE AL aRIT 4T A 27Tq & 77,
#7AAT g, faege 37q47 £ @m A
g mfar yom ¥, a7 5 379 agea-
gt fasa w1 g fawemr &, 2w 0w
AY & T F {70 7gm agar g, ar &
qanTr £ i ffaym Remoad &9
&1 38079 @1 7 39 F1 774 fAgn qmr
afza

Shri D. C. Sharma (Gurdaspur):
Mr. Speaker, Sir. I have only one thing
to say and it is that if paragraph 3
goes, paragraphs 1 and 2 also go be-
cause all these paragraphs—1, 2 and 3
—are an organic whole, a composite
whole, and if anybody wants to lop
off the third paragraph, I think, he is
trying to upset the whole time-table
which is given in paragraph 1. He
also wanis to go against the wishes of
the Business Advisory Committee
which are given in paragraph 2.

The Bunisess Advisory Committes is
a toplevel committee and, so far as I
know, the leaders of parties are repre-
sented on this Committee. These per-
sons talk about groupism in the Cong-
ress, but today I felt distressed when
I found that there is groupism in these
small, splinter groups also. For ins-

,tance the leader says there one thing



863 B.A. Comm.
and his followers say another thing
here. This is making me very un-
happy and 1 feel that there should
not have been a spectacle like that
displayed on the floor of this House.

Again, T would submit respecifully
that it is not becoming. Suppose I
am a member of a Committee—any
committee—and a decision is taken at
1 p. m, on the 2nd November—[ am
just giving a hypothetical case—and I
come here on the 3rd November and
say, "I did not apply my mind to it".
I would say that something has gone
wrong with the mind and with the
gentlemen or person who say that they
took the decision in a fit of absent-
mindeness. I ask you, Mr. Speaker,
is absentmindedness a characteristic
of the leaders of the Opposition parties
and can they be permitted. to take
shelter behind that fit of absentmind-
edness when something is suggested or
bruited about on the floor of this
House? 1 think, this cannot be done.

Moreover, these people say that
they are upholding the sovereignty of
this House and rights of the Members
of this House.

Shri Manoharan (Madras South):
He criticizes personalities. I cannot
Aunderstand that.

Shri D. C. Sharma: You know it,
Sir, and I know it what performance
they have been giving after the zero
hour . . . (Interruption)

Mr. Speaker: The hon., Member
should conclude now.

Shri D. C, Sharma: [ would submit
very respectfully that the whole of
paragraphs 1, 2 and 3 should stand as
they are because they reflect the com-
mon consent Jf all the parties of the
House, they reflect the common wis-
dom of all the parties of the House
and they reflect the democratic pro-
cedure.

Shri Satya Narayan Sinha: Mr.
Speaker, Sir, I shall not take much
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time of the House in this matter
because that will go against the spiri
of the recommendations which we
have made.

Shri Umanath
has already gone.

Shri Nath Pai: It is a mercy.

Shri Satya Narayan Sinha: Fortu-
nately for us you were present throu-
ghout. Some of the remarks, which
have been made by our hon. friends
opposite, have panied me, Somebody
said that it wag done surreptitiously,
1 do not know against whom this re-
flection is meant. The whole thing has
come over your signature. Then,
some of my hon. friends have said
that it is a reflection against the
Chair,

(Pudukkottai): It

Shri Harl Vishnuy Kamath: The Spe-

aker.

Shri Satya Narayan Sinha: Some-
times, people are more loyal than
the king ... (Interruption). When
you were gpeaking, I did not inter-
rupt you, At least have gome kind
of a decorum. When hon. Members
said very hard things, I kept quiet,

Shri Hari Vishnu Eamath: You
cannot dictate to us. We know what

“to do.

Shri Hem Barua: Carry on.
Shri Nath Pai: Go ahead.

Shri Satya Narayan Sinha: Every-
body 'has the opopriunity to say
things.

Our friends should not feel huri.
Whepn they say things....

Shri Harji Vishng Kamath: We do
not mind interruptions.

Shri Satya Narayan Sinha: We do
not want to interrupt. T think, it is
not a proper thing to interrupt the
person who is speaking.
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[Shri Satya Narayan Sinha]

Sir, the question of consensus has
been raised. This new word, consen-
sus, has come to be in vogue for the
last two or three years, Nobody has
been able to define what ‘consensus’
means. I do not know whether it
means ‘an overwhelming majority’
or ‘unanimity’.

Shri Hem Barua: He should know
the meaning of ‘consensus’ because
this was started by the Congress
President, Kamraj.

Shri Satya Narayan Sinha: That is
true. In the light of that, I think,
there was a consensus, There was
no doubt about what happened there.
Only one hon. Member of one party,
of course, till the end raised his voice
with regard to the allotment of time
for the No-confidence Motion—you
remember, Sir, he said that the time
allotted was not sufficient; that it must
‘be 15 hours or so and I must be fair to
him—but the whole Committee, all the
Members present there did not agree
with it and it came down in the Re-
port like thiss

You will bear with me that ever-
since the Business Advisory Com-
mittee has come into existence, even
during the time of your predecessor—
you used to be present there as the
Deputy-Speaker then—I have never
used my majority in the Committee
and I always left it to the consensus,
as you may call it, or the general
oplnion.

With regard to the third item, to
which a'l our hon. friends vpposite
have taken objretion, you know why
it became necessary. We are abso-
lutely constrained. You will agree
with me that in the last session—un-
fortunately for us, Shri Nath Pai was
not present in that session; otherwise,
he would not have raised his wvoice
like' that—sometimes the whole thing
went up to 3 o'clock and we were
eriticizeq by the press and everybody.
The less said about it the better. It
is true that when I made this sugges-
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tion with regard to this allotment of
time, one hon. Member objected. You
were present, Sir, and nobody object-
ed when I made this suggestion to the
Committee. ] do not know whether
somebody was absent-minded or kept
quiet or had secong thoughts.

Shri Hem Barua: Two hon, Members
objected. :

Shri Umanath: Shri Nambiar came
and said that he objected and that you
just walked away.

Shri Hem Barua: Shri Nambiar and
Shri Peter Alvares objected.

Shri Vasudevan Nair (Ambala.
puzha): You should be fair to the
House. Was it on the agenda paper?
We come to the Committee represent-
ing certain Parties. If this issue had
been in the agenda, we could have
discussed it with our colleagues, It
was referred to by the Minister in a
casual manner. It was a casual thing,
Now you come with a decision. It is
very unfair.

Shri Hari Vishno EKamath: More to
you, Sir, than to the House.

Shri Satya Narayan Sinha: What we
have suggested is that after Question

Hour . . . (Interruption). Clevernessis
the monopoly of the hon. Members
there . . . (Interruptions). Let us

calmly think over it in the light of
what happened in the last session. All
that we have suggested is that after
Question Hour, half-an-hour should
be spent on Call Attention Notice or
something like that, the miscellane-
ous business, as my friend has tried
just to caricature what this ‘miscel-
laneous business' means. We have not
said that after half-an-hour, the cur-
tain should be rung down saying,
“Nothing doing. Whatever iz finished
is finished and whatever is not finish-
ed should be taken up tomorrow or
the day after.”

Shri Hem Barua: It says like that.
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Shri Satya Narayap Sinha: Many a
time it happens that whenever we are
taking up an important piece of legis-
lation, we have always done it with
the permission of the House or on your
own initiative also and something very
urgent is taken up. Likewise, we have
suggested that after half-an-hour, if
you are satisfieq that sufficient discus-
sion has not taken place on any item
which was being discussed, you can
elways say that thig will be taken up
at the end of the day.

1 want to allay ome fear which they
have in mind. It is said thag it is
a clever move because nobody will be
there at 6 O'clock. If this kind of
miscellaneous thing, as they call it, is
there, there will be np want of quo-
rum. You will always be present in
full strength and we will also be pre-
sent in full strength. That fear is
allayed.

I again appeal to the House and
submit to them to please, for the sake
of conducting official business, give
41 hours at lens; for the official
business. -

Shri Nath Pal: Refer it back to the
Committee.

Shri Satya Sarayan Sinha: I am in
your hands, Sir. I wanted to explain
what happened there. You were the
biggest, the greatest, witness there and
I have nothing more to say.

Shri Hem Barua: What is the mean-
ing of ‘the biggest witness'?, (Inter-
ruption).

Mr. Speaker: About the extension of
the time on the motion of No-
Confidence, do you want me tp put it
to the House? How much time do you
‘want?

Shrimat! Renu Chakravartty: We
want 15 hours,

Mr, Speaker: The question is:

“That the time allotted for the
discussion of the No-Confidence
motion be increased from 12 hours
to 15 hours.”
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Let the Lobbies be cleared.
The Lobbies have been cleared.

Those who are in favour may
say “Aye’.

Some hon. Members: Aye.

Mr. Speaker: Those who are against
may say ‘No'. -

Several hon. Members: No.
Mr, Speaker: The ‘Noes' have it....

Shrimati Renu Chakravarity: What
ig this? We walk out in protest....
(Interruptions).

8Shri U. M. Trivedl: When the whole
House demands it, why dp you want
to oppose it. This should never
happen when the motion of No-
Confldence is Being discussed,

Shrimati Renu Chakravartty: You
want to dominate by your majority.

Shri U. M. Trivedi: It is not a ques-
tiop of putting it to vote,

Mr. Speaker: What can I do? When
there is no agreement, I can only put
it to the House.

SBhri U. M. Trivedl: T would appeal
to the Leader of the Hous2 that he
must rise to the occasion. This is not
an occasion whep he ghould insist on
the pound of flesh. On any other
occasion, certainly, we would have
voled . . . (Interruption). 1 am not
irritated or annoyed. What I am sub-
mitting to your gnog sense, to the
sense of justice, is that here is a motion
of No-Confldence. It is true that the
motion might be against them. But
they must be sportsman-like, demo-
cratic enough, to acree to this pro-
posal. Let there be 15 hours or 20
hours for jt. What is the harm in

, that?

Shri Satya Narayan Sinha: Except
one Member, all our friends had
agreed and I agreed to it....

Shri U. M. Trivedi: Still we eat the
bhumb'e pie ... (Interruptions).
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Shri Satya Narayan Sinha: I did not
want a division. They wanted a givi-
sion,

Shri Eapur Singh (Ludhiana): Mr.
Speaker, Sir....

Mr. Speaker: Now, the Leader of
the House agreeg that I might exer-
cise my discretion of' increasing the
time by one hour. That I will do.

Some hon. Members: That is right.

Mr, Speaker: Is it agreed, then?

Several hon, Members: It is agreed.

‘Shri Nath Pal: We do not want them
‘to take away your rights.

Shri Harl Vishnu Eamath: Under
Rule 292, the House can exXtend the
time further by another two hours or
more,

Mr. Speaker: I have got the discre-
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Mr. Speaker: Now, this is the
amendment of Shri Kamath,

Shri Har{ Vishng Kamath: Before
you put it, I would request you to per-
mit me to take an alternative amend-
ment that this may be referreq back
to the Committee under Rule 290.
Para 3 may be referred back to the
Committee.

I beg to move:

“That paragraph 3 of the Fiftieth
Report of the Businesg Advisory
Committee be referred back to the
Committee for reconsideration.”

Mr. Speaker: The question is:

“That paragraph 3 of the Fiftieth
Report of the Businesy Advisory
Committee be referred back to the
LCommittee for reconsideration.”

tion of increasing the time by one hour. cl::::dlﬂbbies have already been
Shri Hari Vishnu Eamath: The
House can adopt it Lok Sabha divided.
AYES -
Division No. 1] - [13.52 hrs.
Bade, Shri Kapur Siogh, Shri Shastrl, Shri Prakash Vir
. Barua, Shri Hem Laxmi Dass, Shri Singh, Shri Y. D.
Bri| Raj Singh, Shri Lohis, Dr. Ram Manohar Sivagankaran, Shri
Chakravartty, Shrimati Renu Mancharan, Shri’ Swamy, Shrl M. N.
Chatterjee, Shrl H.P. Mate, Shri Swamy, Shri Sivamurthi
Gopalan, Shri A. K. Mohan Swarup, Shri Umanoath, Shri
Gupts, Shrl Indrajit Mohammed Tamall, Shri Utlys, Shri

Gupts, Shrl Kashi Ram
Kakkar, Shri Gauri Shankar

Mukerjee, Shri H. N.
Naldu, Shri V.G.

Venkaish, Shri Kolls
Verma, Shel 5. L.

Kamath, Shri Hari Vishnu Nals, Shri Vasudevan Yudhvir Singh, Shei
Kandappan, Shri S.

NOES

,

Abdul Raghid Bakshi, Shri Barupal, ShriP. L. Daljit Singh, Shri
Achal Singh, Shri Baaappa, Shri Das, Shri B. K.
Achuthan, Shri Bhanu Prakash Singh, Shri Das, Shri N. T.
Akkamma Devi, Shrimati Bhargavs, ShriM.B. Das, Shri Sudhansu
Alageran, Sbri Bhattecharyys, Shri C.K. Dam, Shrl C.

Alva, Shri A. 5. Bist, Shri J. B. 5.

Deshmukh, ShriB. D.

Alva, Shri Joschim Brajeshwar Prasad, Shri Deshmukh, Shri Shivajl Rao S,
Ankineedu, Shri Brij Baad Lal, Shri Dinesh Singh, Shri
Arunachalam, Shri Chanda, Shrimatl Jyotana Dixit, Shri G. N.

Bakliwal, Shri Chandrabhan Singh, Dr. Doral, Shri Kaslosths

Bal Krighna Singh, Shri
Bagerjl, Dr.R.

Chaudhry, Shri Chandramani Lal
Chaudhuri, Shri Sachindrs

Dwivedi, Shrl M. L.
Gajraj Singh Rao, Shel
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Ganpati Ram, Shei
Ghosh, Shei ML R,

Gowdh, Shri Veeranna
Qupta, Shri Badsha

Hansda, Sari

Harvani, Shri Ansar
Heda, Shri

Iqbal Singh, Shri

Judhav,Shri M. L.
Jugjivan Ram, Shri
Jumanadevi, Shrimat
Joshi, Shrimati Subhadra.

Jyotishd, Shri J. P,

Kamble, Shri-

Keishiog, 5h + g
Kindar Lal, Shri
Lohtan Chaudhry, Shri
Lalit Sen, Shri

Luskar, Shri N . R.
Mahadeo Prasad, Shri
Mahadeva Prasad, Dr.

Mahids, Shri Narendra Singh

Mallick, Shri Rama Chandra
Manaen, Shri

Maadal, Shri J.

Manidal, Shri Yamuna Prasad
Maniyangadan, Shri
Mantri, Shri D. D,
Marandi, Shri

Masuriys Din,Shri
Maurya, Shr

Mehdi, Shri S. A,

Mehrotra,Shei Braj Blhari
Mehta, Shri Jashvant

- Mistra, Shri Bibhuti
Mishra,Shei M. P,
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Sarma, ShriA.T.

M , Shrl Gokul 4 Satysbhama Devi, Shrimati
Morarks, Shri Sen, Shri I'. G.
More, Shei K. L. Shah, Shrimati Jayaben
Mukarjee, Shrimati Shards Sbakuntals Devi, Shrimati
Munzni, Shri David Sharma, Shri D.C.
Muthiah, Shri Sheo Marain, Shri
Pandey, Shri R. 5. Shinde, Shri
Pandey, Shri Vishwa Nath Shroe Narayan Das, Shri
Fasna Lal, Shel Shyamkumasi Devi, Shrimati
Pant, Shri K. C. Sidheshwar Prasad, Shri
Patel, Sti Chhatwbhal Singh, Shri 5.T.
el ool Dh S Singhs, Shri G. K.
Luell, Sted J. 5. Sinha, Shri Satys Narayan
Putil, Shei T.A. Siaha, Shrimati Tarkoshwari
Patil, Shei V. T. Siobasen Singh, Shri
Prabhakar, Shri Neval Sooavane, Shri
Raghunath Singh, Shri
Rajdeo Singh, Shri Sendaram Rumchindras.
Raju, Shri D.B. Subbaraman, Shri
Ram Sewak, Shri Subramanyam, Shri T.
Rampure, Shri M, Sumat Prassd, Shri
Rane, Shri Swamy, Shri M.P.
Ranjit Singh, Shri Swaran Singh, Shri
Rao, Shri Jaganatha “Thengal, Shri Mallakoya
Rao, Shri Muthyal “Tiwary, Shri D. N.
Rao, Shri Ramapathi Tiwary, Shri K. M.
Rao, Shri Thirumala Tiwary, Shri R.5.
Raut, Shri Bhola Tyagl, Shri
Reddiar, Shri
Roy, Sbri Bishwanath ikey, Shri 5
. Upadhayays, Shri Shiva Dust

Ssdbu Ram, Sbri v:nhtuubblilh, shri P.
Sabs, Dr. 5.K. Werms, Shri Balgovind
Sahu, Shri Remeshwar Verma, Shri K. K.

. Yadav, Shri Ram Harkh
Salgal, Shri A.S. Yadave, Shri B. P.
Sanji Rugji, Shri

st (wetrg) AR T
Fraar ) gafae o T Fow A
T FL 2" T oF 371 fifaw

st Tdem  smw  : owdr
ROT A w1 g foar & 0 & A0 A
ATE, T FLAT AURATE |
. fewr wermw (wraee)
w3 A F w7 e 81
Shri Nath Pai: This is not working.

Mr. Speaker: All these have been
taken into account,

The result of the Division is:
Ayes 36; Noes 144

_The motion is negatived. (Interrup-
tioms)

The motion war megatived.

Shri Hari Vishnu Kamath: I am
constrained to say that Government is
digging Parliament’'s grave, and mur-
dering Parliamentary rights and pri-
vileges. Shame, shame. As a protest,
we walk out.

Y. fewrr crAme - w7 Aae w6
AT FATAT AR £ | WY AT FT AN
TaT A1, AfFA wr v Ay ==,
TEN I AT | WA FA A TAT TH
qHEA R
[Then Shri Hari Vishnu Kamath and

other Members of the Oppositiom
Groups left the House.]

Mr. Speaker: I now put Mr, Kama-
th's amendment o vote,
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[Mr. Speaker]
The question is:

“That at the end of the motion,
the following be added, namely:—

‘subject to the modification that
paragraph 3 of the said report be
omitted".”

The motion was negatived,

Mr. Speaker: Now T put the motion

that the report as submitted by the

Business Advisory Committee be ap-
proved by this House, '
The question is:

“That this House agrees with
the Fiftieth Report of the Business
Advisory Committee presented to
the House on the 2nd November,
1960."

The motion wag adopted.

13.54 hrs,

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS
—zontd.

Mr. Speaker: Mr. Sheo Narain to
sontinue his speech.

st frs areraw (7ieft) - werw
wEgRa, A F A4 AR g
mﬁqﬁ&mﬁwmwﬁ:ﬁﬁ-ﬂa
farar fip AT WIS @ €Y T,
& 9T FEHC AN 4 § 1 IAA T
g fF & gt weeAs W
gav g¥ | afyw 7 @ & g
1355 hrs,
[TeE DepuTY-SPEAKER in the Chairl
A wEA ¥ A A AT Aarhea
v qm F7F SNEWT qEE ¥
w1 walw 33 @ R | W Nwbwie

s ¥ ¥ Frma g & ) 9g aw-
T aredT ¥ AFA WTEE g )
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gt 2w ¥ oAt faardff wrew
oIS FF T E, I F A1 i F 13§
¥ Fgar =ngar g fr faadi gy 2w &
wrEr At § 91 2 39 F1 9Ee
E FvAr wfgw 1 gfew &1 afvafet
FFST H oAdr T wifEd,  gA

agt WY ag e afcardy welt A @

¢, & %' FTaw Tar a1 afzg o &
off STTET &Y W AT FT WG FIAT
g fr iz 1 faafagt 1 femiga
g7 faare s =nfge
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